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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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Order dated: 21 .02.2006_

Applicant, Niranjan Swain, susStained
a heart attack after his retirement. He had
to gndergo a P.T.CeA. procedure far installing
a Stent on the wall of his hesarte Under the
Medical Minbursement Scheme, expenses incurred
in getting the treatment,%in question, is
liable to be reimbursed. Yet the same having
not been reimbursed, the Applicant has
approachad this Tribunal by filing the present
Original “pplication tinder Section 19 of the
administrative Tribunals Act, 1985.

It appears,because the claims were
pressad ]l.ate; the Reépondent Organization
has not entertained the same as yet. Mererly,
because, there was a dely in levying the
claim, the Department s?ould not be too much
hyper technicafzmgi;‘g relief to the

poor ailing man. The Departnent should verify

-as to whether actually the said expenses were

incurred in course of getting that treatment
in a medical college hospital at Cuttack. It
appears a Bhofessor of Cardiology adninistered
the treétment off the Applicant, which factum
can easily be verified by the Department from
the medical éollege hospitalmin question.
Therefore, without looking to the aspect of
delayed submission of the medical reimburse-
ment claim, the Respondent Qrganization
should give sympathetic consideration to t
unfortunate case of the 4pplicant and grant
him necessary relief/reimbursement bhenefits.

With the aforesaid observation and;i/
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direction, this Qriginal Application stands
disposed. of «

Send copies of this order to the
Respondents and free copies of this order be
given to Mr. BeReBarik, ILde. Counsel apoear ing
for the Applicant and to Mr. S.B.J2nd, Ld.
Additional Standing Counsel for the Respondent
rganization. A free copy of this order be
also sent to the Applicant in the address

given in the Qriginal Applicatic;n.




